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in this cass is for quashing the whole selection and v

0A - 50/96

Hon'ble Mr. K.0. Saha, Member (A)

Heard Shri C.S.P.S5inha, the learned counsel for the
applicant on the question of admission. The applicant

at present is uogking as Head Clerk &n tha Katihar
Division of the N.F. Rly. It is submitted that he
appeared in the uritteq test:for selaction to tha post of

Office Superintendant Gr. II (k. 1600-2600) held on

C11.2.95. 1t is furthqr.stqtad,thatlthe_applicant failed -

to qualify .in thg written test , thas result of which was
declared.on 6th April, 95 as.at Annexure 4/2. The
submission;oq;bghalf of. the applicant is that ghe question
~paper:has been set‘iﬁf?ileggl manner , violating the

€xgtant instructions and the uholg process of salectioan

is therefore vitiated, It is submitted that as per

* the &ygtant instruction as at Annexsre A/6,for about

50 pér cent of the total marks, objective type qusstions
were regquired to be set in the written test but in the
Anld /

above test this normg has not been followed. The prayar

holding a fresh selection in accoraance with rules.

2. This is Division Bench maftér. No Division Bench

is available and there is no likelihood that the Division
bench will be availabla shortly. Considerino the submissiop-
-ng of the applicant and the averments in the application,
I admit this application for hearing. Issue notices to the
raspondents to file their W/S within four wesks.
Rejoinder, if any, may be filed within two wesks thersaftej

Contd...2/=




"Eo the post of Office Suparintandenf Gr. 11 on the basis

%f selectioﬁ.:It'ig,houéver, ététed thatithe agpL;cant

“ restraining the ‘réspondents from orderino the prcmotiog

‘this case. List this case“on 25.3.96 before the; Redistrar
“for completion of ‘pleadings. A copy of this order may

‘be handed over to the learned counsel for the applipant:/

adlomed 5 oupep.
| | |
|
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Requisites to be filed within one week. '

3., The lesarned counsel for the gpplicant kx prays

o N P | . A
for restraining the respondents from ordering promotion

hag approachad this Tribunal -only after bavinq come to
know 'that he hds failed 1n tha written tht. In the

cxrcumstances, 1 am not inclinad to pass fhterim ordar

to the Gradd of Office Superintendent on the basis of t7
selection test. Howsver, all kke promotipns to the post,
of Office Supérinténdent Gr. 117, persuant to tha selsction

test under challenge shill. be subject to the decisien of

. |
éegfﬁ7»%—jj:m//
; /(’K{tha)

- Member (A)

|
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3/27.,‘3.1996 . sri M.L.,Paswan, Registrar I/c

Jr.
~ 8ri D, Ghose Dastidar learned/counsel to

Sri Gautam Bose appedrs on behalf of the respondents,
He prays for time to file W/s, Prayer allowed. List‘
‘this case on 23,4.,1996 for filing W/s.

| ( M L, Paswan )
MES, ' _ Registrar I/c

4/23,4,96 Shri. M. L. Paswan, Registrar Incharge.

V‘g\ ‘%}& N

:"\? W/s has not been filed. For filing th-e W/s, list

( M, L. Paswan )
) ‘ Registrar 1I/C

thid@ case on 24.5,96,

5/24.5:96 | Shri M,L.Paswan, Registrar Incharge

Vakalatnama has been filed on behalf of
. the z:esponde.nts, W.S. has not been filed .mJG:ior ,,..

8|
Counsel to Shrj: Gautam Bose on behalf of the

x® respondents prays for time to file W.S. List
on 18.7.1996 for filing W.S.

A

( M.L.Paswan )
Registrar I/c

SKS

i~ Respomdets P For Gl A d2 FL
WS Lest e~ & 4.9.9¢ A=< :&i:m? WS |




6/18.7.96 ' Shri. M, L. Paswan, Registrar Incharge. “

|

|

Learned junior counsel to Mr. G, Bose. is present on |
‘behalf of the respondents and prays for time for filing
 the W/s. Prayer allowed, Fut up on 20.8.96 for filing the

. W/s, ’ 8
Y

( M, L, Faswan )
Reglstrar 1I/C

8/1.10,96 | | sri. S.'P, Sinha, Dy. Registrar I/C.
Nobody is present on behglf of either of the grties.
.f~- ' ' - W/s has not been filed . Put up on 1.11,96 for filing ft:he

W/s as a last chance,

.
%
2,
[

‘ _ A ( 8. P, Sinha )
PKL . ’ - : o Dy. Registrar I/C




9/1.11.96 R , sri, M, L, paswan, Dy. Registrar, .

ey’ . 4 . ‘ e oo P

» | The learned céunsel for the apblicant is present.
R ReSpondents are reprecented by junior to Mr. G, Bose and
prays one more chance for filing: thc W/s. Prayer allowed
_' fut up on 5.12,96 for filing the same, | o

( M, L. Pagwan )

PKL | A Dy.'Registrar
10./ 23'.12.96; Both the parties are present. W/S has been
v | filed. List tnis case on '3.2.97 for fllingfre301nder.
\ | /<BS/ ‘ : ‘ o -_ (M.Lo Paswan)
.o - o ' ‘Registrar I/C,
11/3.2,1997 b " None for the applicant. Shri D.G.Dastidsr,
' ! Jr. to Mr. Gautém Bose, lear ned counsel appedrs
\ '’ for the respondents. W/s has been filed on behelf
},; ‘ . of the respondents. Put up on 17.2.1997 for filing
| '\ rejoinder, if any, @s a last chd@nce.

e AL

N o l ‘ ' .},,..W*

| R % ‘ ‘ , | - (8.P{Sinhd ).
MPS. ' . Dy.Registrer I/c

\ : , |
12/17.2.1997 The learned counsel for the applicént

Y”Ayb}‘ Shri J.Prasad is present. None for the respondents,

b e . . i ¢ ) )

gf&Jw 3fk' o It is stated that the W/s has been filed but the

\)‘)* » . ‘ . . v " /

«P"L’A w\\’“jf}}ﬁ same is not on the record. Office to verify and
AN

place it on the record., Put wp on 13,3.1997 for
. . ,
W/s and rejoinder, if any as & last chénce.

[/)‘ ‘ ) ‘ ; !

o o ( 8.P.Sinha ) ,
MPS. _Dy.Registrar I/c
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13/13'3f1?97‘ , : The ledrned counsel for the appllcant‘wJV” g
is present Mr.D.G. Dastldar, Jr. Counsel to ' rﬂh\\ Ki

: Mr.Gautam Bose, learned counsel appedrs fgr/ the
respondents. W/s hds not yet been filed though

- sufficient time was given therefore, In the

. CerLmStanC‘S, let the case be listed before the

" Hon'bke ﬁench for direction on ¥.4,19%97, Lg}

< ’ | T ‘ . . v . ‘ . ‘ ( ‘o .“’Sinha )
M. - | | Dy.Registrar I/c
14./ 10.4.37. - Shri J. Prasad, the counsel for the .applicant.

Shri G. Bose, the counsel for the respondeﬁts.
W/S has been filed in this case. The learned

\J>, o
dé??éﬁ counsel for the appllcant prays for two uaeks tlme

to flle regolnder. Allouad. Thereafter enter the case

%S
W
~in the ready list. \V\E\NVA

‘7 a

%&W css/ i ’ . (V.N. Mahrotra)
o A - Vice=-chairman ;

%cf

b

15/23 2.199¢ At the reguest made on behalf of the learned
> - | counsel fort he applicant, Ktk two weeks furthe; time-
g ‘»"-{, A . . . s i ‘ ‘
¢ . is allowed to file rejoinder, List it for hearing\on
I

11.5.1999, : ' ' ”””2
f ) S o }Jkﬁ;'QEQS:b

7 - . ( L.rK.Prasad )’
MEB, o -  Member (&)’
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y
16/11,5.1999 Shri C,s,P.Sinha, counsel for the applicant.

The learned counsel for the applicant
.. states that heh as received theW/s yesterday,

He prays for three weeks time to file rejoinder,
Allowed, List it for hearing on 28,7,1999 with

the n@med of Shri Gautam Bose, counsel forthe

respondents,

( Lakshman-Jha ). ( L.r, KPrasad )
MES, o Menmber (J) Member (A)

ok Lim Ta

- \ &
17/28 7.1999 For want oftlme, 1lst it for hearing on

Y .: o s .

PR A

R .. l‘)..,-duolS 9.1999‘
o ' ‘45?j§>’>

L K i . ‘ ( L. RQ Ko Prm; ~ £ L A(a ~S. Naréyan ‘*)
MES, . Member (A) . Vice-Chairman

s -

’ ‘ ) » X x - - Tt ~ ot s )..:‘. . L.‘- .. R b ’ v - ‘\ toe
18/13,9.99 Counsel for the parties present.
T Y7 List it for hearing on'18.11.99 .

5 i

AKJ (L .,JHA) (L.§f§f§iizgo)

4 . MEMBER(J) . : " . MEMBER(A)

19/18,11,99 List it fer hearing en 10.1. 2;3;@

ART (L.JHA) . {L.R.K.PRASAD)
MEMBER(J) * * "MEMBER(A)
20 List it for hearing on 16.2.2000,
i 10.1. 2000 W
M (S .Narayan)
(K.Hmingliana) vice-chairman

Me'riber a)
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214/ 16.2. 2000._

- For want of tlme, hearing is adjourned to 11.4,2000,

= - g
/cBS/ + (L. HMINGLIANA ¢ 0 7 (S. NARAYAN)
- . MEMBER (A) - VICE<C HAIRMAN
| 22/11,04,2000 For want .of time, the hearing is adjourned
I to 22,05.2000. .
R L e — 4522:/?
 SKT (LoR. K. Prasad )/M(a) (5.Narayanj/V.C,

22 of 22.5 .2000.

For want of tlme, hearing 1s adjournod to 21 .?.2000.

/cBs/  (L.R.K. PRASAD) . L (5. NARAYAN)
- ' MEMBER (A) “ VICE-CHAIRMAN
| !
23/21.7, 2000 Skri Vikash Jha, JC to Shri G.Bose, Rly. coumsel
| . ~ On the request of the 1<.arned councel é
for the respond¢nts, list it for hearing on
22,8.2000, v
| L
‘ " XL, Hmingliboa " ( Laksh
Mi5, Fembes (A) ey 5
24
22.8.2070 - - | ’
cM

For want of time, hqaring is adjourned to
18.10. 2000,

ja‘.Jha) _ Q
\.M(J)"’S.!‘ I




JVPS VY

list it on 23.11.2000 fér hearing.
b :l . . A i, ' C : .‘ C )
/CBF/ Sava) (L. JHA)
' MEMBER (A) - S MEMBER (3)
J - e~ _
l 7 '\\ . 7 [P IR SN e '1.‘ « -/ -
26./ 23.11.2000.
For want of D.B., hearing is adjourned to 3.1.2001.
L ‘j", . . . '\)__’/@'%' ‘,‘[\ .
/c8s/ S L ] (LR.K. FRASAD)/M(A)
27 __
3.1.2001
N ;! .- - . e ] '
cm 1et it be listed on 29.2.2001 for
hear ing.
W¢\{‘€2§E¥h___,.;.f————— 4%%:25;//’
1 (LR -K.Prasad) (S‘;Ngr:ayan)'
/ M(A) '
28 . o -
1.3.2001 ) .
CM on on the request made by the respondents,

0A - 50/96

.,/ 18.10,2000, t-

\
.

hs the D'B.' of Court No. 1 is sitting at Ranchi,

list it on 23.4.2001 for hearing.

(8 .Narayan)
(L.R .K.Prasad) : V.Ce

M(A)
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3, 4,2001

) 30/4p. 5. 2001
B

l\cu\ M?S-
31/6.8.2001

©32/10.9. 2001
SKS
7
//‘

0A=50/1996
None f orthe spplicamt, . | -
Shri Gautam Bose, counsel for the reSpondentS

Shrl J, Prasad, counsel states that the -
brief has already been retur ned to the gpplicant

and he had not receivwed further instruCtions

in thematte;. As a last chance, list it for
hearing on 10,5,20¢1,

- ( L\Hmingliana )/M(A) ( L.%Zézf)/m(.r)

None far the applican(:.
Shri G,Bose, courtel for the respondents,

For want of D,B 2 iist; it for héaring
on 4.8.2001, |

(|L.Hmingliana ' J/M(A)

For want of D.B., ligt it on 10.9.2001

| for hearing.

For want of time, list it on 17.10.2001

for_hear ng. . o : W

iana J)/M(A) ( Lakshman Jha ,)/M(;_I) _

(



38/17.1 6,2 001

34/21.12,2001

0. A.50/1996

Nore for the applicant, .
Shri g.Bose, counsel for the regspondents,

A a last chance, 1et it be listed
for hearing on 21,12,2001,

( M.P.Singh )/M(A) ( I, Jha J/M(J)

shri Gautam Bose, counsel for thekg respondents,

None for the abplicant even today, It
appears fregm the previous orders that no appearence
waS entered on behalf of the applicant feor last

several dates, which shows that the applicant has
got no interest in the D.p, It is, therefore,

dismis sed, for default,

( L.Jha )/m(3)




